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P, Kunchu Ngaicu

- i The Sr.Divi,Persennel Ofxicer,

2, The Divl Rly, Manager,
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i+ ABplicent,

Vs

8C Rly, Vijayawada Divisimn.
Vijarawaﬁa. Krishra Dietrict.

SC Rly.Vijesvauada Divieian. ' f. ','
' kriskna District. ‘ :
3, The General Mansger,

SC Rly, R#il Nilayam,

Sccunderabad. .+ RESBBNGENtS,

t

Coupsel for the Applicant : Mp, M.C.Jacoed

Ceunsé; fer the Respendents t Mr., V.Bhimanns, SC fer R}

CORAM:

THE HMON'BLE SHRI R. RANGARAJAL : MEMBER (ADMIN.)
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LkﬂﬁLT“»+An¥W“”'bis last pay drawnLyﬂ—Hub&t—quéﬂten in termg of Rule-1
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CRDER

Hearé Mr. M.C.Jaceb, learned ceunsel fer thi

applicant and Mr.Sstyamarayana Murthy feor Mr,V,Bhimarha,

legrrned counsel fer the respendents.,

2. The aprlicsnt ¥n this OA while werking _ Htad

ORAL ORDER (PER HON'BLE SHRI R, RANGARAJAN : MEMBER (JADMN.)

Trairn Ticket Examirer ip the grade of Rs.425-640/-(RS) iﬁ

Hubli Divisien 35 transferred on his request te Vijayawada

Divisien ef SC Rly in the scale of pay ef Rs.260-400/-

terms of 314 of IREM. At the time of his relieve fr%m

in

Hubli divisicn he was drawing g vay ef Rs.560/- in the |scale

. of may of R.425-640/~, Weh he jeined Vijsyawada Dividien im

the scale of way of Rs, 260 400/- his pay was fixed ;t+ the stage

: in
of 15.382/-/Vijayagaea Dlvisien. The applicant submits

he sheuld have beep fixed 3t the maximum of the scale

that

f may

ef Rs,260~400/- in Vijayawaéa divisien when he was ebserbed

ip Vijayawada divisien as a Ticket Cellecter ip the gr
. of .
R, 260-400/- in terms ef Rule 1313(a)(ii}amé (iii)/IREC

He submitted a representation gitegd 20-10-95 (Ampexured

“his
page-9) te R-2 fer fixatien of /eay ac abeve, But that

sentatien is net yet dispesed of,

3. Aggrieved by the abeve, he has filed this OA

the pay in the scale of pay of Bs, 260-400/- in SC Railwa

(1i) and (iii) ef IREC, Vel.II.

4, As his repregémtztien is still pending it is

sroper to dispese ef with any directien witheut givingt’ﬁ

de of
Vel.II.
II at

repre-

te fix
vy sretecting

313 (a)

net

eprertunity te the respendents te leek inte his case anf give

him a suitable rerly in this cenmnectier. Hence, the CA

dispesed of 3¢ unger:-

is
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Cepy to:-

1.

2.

3.
4.
5.
6.
7.

REM/=

N

The Sr. Divisional Personnel Officer, S.C.Rly,
pivision, 'vijayawada, Krishna District.

vijayawada

The Divisional Rly Manager, S.CeRly. v1jayawadL Divisioen,

Krishna District,
The General Manager, S.C.Rallway, Rail Nilayam
One cepy to Sri. M.C.Jacob, advocate, CAT, Hyd;
One copy to Sri., V.Bhimanna, sC for Rlys, CAT,
One copy teo Library, CAT, Hyd. |

One spare Copye.

Secunderabad

Hyd.
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R-2 should diseecse ef the rewresentatien of
applicant dated‘20—10-1995'(Annexure~11 at page=-9) im
with rules and alse taking due nete of the directiens

th1= TrlbUn-l in OA.Ne. 1?5?/94 decided en 14-11-1994.

Lhe
Eccerdance
niven by

If the

represemtatlen of the applicant 1s faveurakly censidered, he

is entitled fer zrresrs if anry frem ene year prier te

of this OA i.e., frem 10-09-1995 (This OA is filed en

5. The OA is erdered sccerédingly. gt the

£iling

16~ ~96300)

aémissilem stage
itgelf. Ne cests.
(Registry sheuld send s cesy ef this CA witl the
encloesures aleng with the judgement te R-2)
(R. RANGARAJAN) |
MEMBER (ADMN. ) _ ;!
1hee
f/ f”"("f? s
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